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Ashok Maru                                            …Appellant 
12, Nand Mahal, Basant Vihar, 
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VERSUS 

 
Commissioner of Central Excise 
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APPEARANCE: 
 
Mr. Bipin Garg, Ms. Kainaat & Ms. Shalini, Advocates for the Appellant  
Mr. Mahesh Bhardwaj, Authorised Representative for the Respondent 
 
 
CORAM: HON’BLE DR. RACHNA GUPTA, MEMBER (JUDICIAL)   
       

 
                                                        DATE OF HEARING: 22.09.2022 
                                                          PRONOUNCED ON: 28.10.2022 

 
 

ORDER 

 

The appeal is allowed.  For order, see order of date passed in 

Service Tax Appeal No. 51585 of 2019. 

 
                                                                                                    

 
                                                          (DR. RACHNA GUPTA) 
                                                            MEMBER (JUDICIAL) 
 
 
HK 


